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CENTRAL ADMINISTRAT(VE TRCBUNAL 
PR(NCIPAL BENCH 	NEW DEI.H( 

OA NO. 	1185/2003 	to 	1212/2003 

This 	the 	19th 	day of 	May, 	2003 

HONBLE SN. 	KULDIP SINCH, 	MEMBER 	J 

Dharamveer Singh 
S/a 	Sh . 	Sher 	Si ngh, 
ViHageMaihri. 	P,O.Gobuhana., 
District 	..}haijr(Haryana). 

N. 11 

Ptambar 	Yadav. 	 ... 	.. 	
. 	 .. - 

S/o 	Shri 	Mohen 	't'adav; 
Vi ((age 	Dabar 	Enc(ave. 

_ P.1).Jaffarpui' .Rautamor 1  

) District 	Najafgarh, 
New 	De(hi-110073. 	. 	. 	. 

m 	ii 	r/Jawx 

FIr i shan 	(<uma 

S/U Shri 	Fateh 	Singh, 
ViHage Khed a Gujat r 
P. 0 Dulheda, 
District 	Jhajjhar(Haryafla) 

.. ..... .•. 
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Rmesh, 
S/a 	Shrt 	(<at tar 	Srngh 
"illageMajhri 

t•  .0. Gobuhana ,P.O.  
! District 	Jhajjhar 	Har)'ana). 

.. 	. 	11 	 . ..., 

Jagdish. 
S/a Shri 	Laddu Lal , 
Vi 	(age 	& 	P.O. 	Issapur. 
New 	Delhi-110073. 

Sura I 	Prakash 
5/0 Shr i 	Kewal 	S i ngh 

I (age 	& 	P.O. 	Issapur. 
New 	Dc (hi-- I 1001:3 

.. 	. 

Jaivir Singh 
5/0 Shr,  Nate Singh 
Vii (age Majhrt , 
P 0 Gobuhana 
District Jhajjhar (Haryana). 
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Anoop S i ngh 
S/o Shri Kedar Singh, 
ViHage&P.0. Issapur, 
New Delhi-110073. 
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Ramesh Chand, 
S/o Shri Bishamber DayaL 
Village &P.0. Issapur, 
New Delhi-110073. 

ON 	I2Q3 

Di Ibagh, 
S/o Shri Saradara, 

..Viltage Majhri. 
P.0.Gobuhana, 
District Jhajjhar (Haryana). 

ffka'.. 11 	//JDx3 

Mahaveer Singh, 
S/o Shri Ratan Singh, 
Village Khedka Gujjar, P.O.Dulhera, 
District Jhajjhar (Haryana). 

.. .. . 	//7ArJJffJ3 

Ravinder Singh, 
S/o Shri Tara Chand, 
Vi I lage Bhovapur, 
P .ORathdhana, 
District Sonepat (Haryana). 

Dharambeer, 
S/o Shri Suraj Bhan, 
Village & P.O. Issapur. 
New Delhi-110073. 

G-A-Un- I2fflX 

Ram Avtar 
S/o Sh. Jai Narayan, 
Village & P.O. Badli. 
(Haryana). 

lshwar Singh. 
S/o Shri Mansa Ram, 
Village Majhri, 
P .0 . Gobuhana, 
District Jhajjhar (Haryana). 



Sat veer. 
S/o Shri Ham Chand, 
Village Mihri 
P . 0. Gobuhana. 
District JhaJjhar (Haryana). 
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Ganesh Yadav, 
S/o Shri Mohan Yadav, 
Village Oabar Enclave, 
P.0.Jaffarpur Rautamor, 
District Najafgarh, 
New Delhi-110073. 
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Raj Kumar. 
S/ó Shri PrEthvF 
Viage-&F.Olssapur, 
New Delhi-110073 

Offi23/2ID3 

RarneshKumar, 
S/o Shri Balwant Singh, 
Village MaJhri 
P.O.Gobãhana,. 
District Jhajjhar. (Haryana). 

Parmanand, 
S/d Shri Bujan Singh, 
VII tage Magri 

V P.0Gobuhana,' : 
District Jhajjhar (Haryana). 

Ir* S 	//2cfND3 

Rohtash, 
S/o Shri Ramer Singh, 
Village Majhri, 
P.0.Gobuhana, 
District Jhajjhar (Haryana). 

O..A..N 112f/2cflr$3 

Mamman Singh, 
S/o Shri Sukhi Ram, 
Village&P.0. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.O. Issapur, 
New Delhi-110073. 

. ............ 	. 	. 	.•- 	... .- 	4__'_ • ........... 
.1- 	• ..:.;'-.l .- •.'-................'i''-r" -- 	: 

.• . 	.. 	--. .- 	.'.: i 	- 	. .. 	: 
.... 

-.1-: ........ 
,.--,• ., 

3_ 



C 4 3 	

/ 

.Suresh Das 
S/0 Shri Chttr Das. 
VHtage& P.O. Mitrau. 
New Delhi-110073. 

ED.. Ak.. Nt.. 11)//2c11 

Dharamnveet 
S/o Shri Sri Krishan. 
ViHage & P.O. lssapur. 
New Delhj-110073. 

O&Nlo 12//23 

Jai Prakash, 
S/o Shri Anandj Ram, 
ViHage & P.O. Jaffarpur, 
New Delhi-110073-.: 

Ravinder Rai, 
S/o Shri Jaddu Ra 
Village Dabar Enclave, 
P.O.Jaffarpur Rautamor. 
District Najafgarh' 
New Delhi-110073. 	. 

Smt Anita, 
j/o Shri OharamPal .Singh, 

'Vil[áge & P.O. lésapur, 
'New Delhi-110073. 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 
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-APPLICANTS 

National Bureau of Plant Genetic 
Resources, I .C.A.R. 	PUSA, 
New Delhi-110 012.  
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012. 
(Through its Director - General) 	 -RESPONDENTS 

I will decide the OAs-1185/2003 to 1212/2003 together as 

common issue of facts and law is involved in 	
- 

these
r 
	cases.. 	 r 

.-.-- 	-..- 
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[5] 	 C 
2. 	Appcants are aggrieved of the fact that despite their 

continuous long service as casual labour as all the applicants 

have been appointed during the year,  1971 to 1992 at different 

times but they have not been regular ised. 	All the applicants 

claim that they have been working for the last so many years 

hut 	have not been regular i sed. For th a purpose they have 

rt led on R scheme issued by Ministr" of Personnel. 	Public 

Grievances and Pensions. Department of Personnel & Training 

vide - their OM datedTg8i'rf - further stated that 

respondents vide order Annexu -e A-i dated 29.10.99 has ordered 
r. 

that as per the recommendations of the cornthittee constituted 

for ihe purpose continued in OM dated 7 6.88 issued by the 

r 
Department of Personnel & Training had approved thepayment of 

'ages to be made to the casual labourers 

Bureau of P1nt Genetic Resources, Issapur and submitted that 

respondents are acting in piecemeal fashion and-, nd a r e, issuing - 

4 	 4 	
4 	 C 

the 	order s based on the DOPT scheme of 7 5 88 but 	re not 

egutarisng the employees though there are vacancies 

- ----- --------------------------------------------------- - 

3. 	However, counsel for appi icants was unaie to-,point out if 

any 	iuriior to the applicants have been regularised or if any 

seniority 	I st 	is being maintained. 	Counsel for applicants 

has also been unable to satisfy. if at all the applicants had 

ever 	made 	a 1 -1 	represen tat ion 	seek i tig 	regulat,  isa t ion. 

Applicant's counsel submitted that though applicants had been 

ag -tat ng 	through 	the ir union 	for 	regular i sat ion - but 	I t 

appears that everything was only oral as no representation has 

ever subffil t ted by the Union has been annexed WI t h''the OA . 	The 

('act 	that respondents had applied the scheme dated 7.6.88 	in 

	

piecemeal fashion as per Annexure --i, so it is qt.ite manifest 	-. 

that respondents i n sp i r it appeats to have accepted the 

of 7.6.88, / 
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-1. 	1 think these OAs can be disposed of at this initial stage 

I 1  se I f 	w i thout 	issuing not ice 	to the respondents with a 

direct ion to them to examine the case of the applicants for 

regu$arisatjor1  if tlie applicants can be regu!arised in 

accordance with the scheme dated 7.5.88 	ihcy shoti I d pass a 

speaking order thereon: 

	

5. 	For this purpose, let these OAs be treated as 

representation of the app I icants and same be.s.e —alongwith 
r 	4 	 . 

the copy of this order to the respondents who are directed to 

pass a.reasoned and speaking order thereon withtn aperiod of 

3 months from the date of recaipt of a copy of this order and 

to see to it that applicants can be reguIa s ied within the 

4-  framework ofthescheme 	OAs stands disposed of 	- 

	

.5; 	A cpyoft ior'dej' be 	iace 	in all the 

p 	(. I <V  1PSir4GH) 
Member (J') 

'sd' 
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